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' *bTES OF THEREGISTRY | ORDERS OF THE TRIBUNAL
’ ORDER_DATED: 7/10/2004

O 3\ D= o Heard leaméd comnsel for koth

b =

sides on M,ANg,769 of 2004 filed by the
Applicant seeking amendment to the 0.2, as 1

' ’;Q—« Cavvv\&,L e
’ t per the schedule appended to the M,A,Mr,Rath, '

L \I\,‘/ Respondents has raised objection to the v

Leamed Stmding Comsel appearing for the

4 \‘\\(’\'1 amendment on the gromnd that if the amendment
it Co ey

is allo ed the nature and character of the

OeA, will be changed,From the amendment petitic

it also appears that the Applicant is raising
new issues recarding short paYmentvof
gratuity without assigning reason,short
payment of P,F, dues and raising a dispute
& y on the amowmt diskursed on éccmnt of CGEIS,
These are wndoubtedly,new issues because

in the 0.A, the point raised was whether

it was justifiable to allow only 50% of the

: | casual service for the_a purpose of pension.

” In this view of the matter we agree with the
e submission made by leamed Stav ding cowmsel
that the amendment if allowed willchange the

nature and character of this 0,A, Accordingly

.‘ the amendment petition is disallowed,However,
. liberty is granted to the Applicant to file a
representation before the Respondents

ventilating his grievances as made out in the

M,A, and seek remedy,within a pe;iod of thirty

L : Ho Lete goeiph 5 Ui
s | days from mybmd the Respindents are herelby
‘”‘f‘ directed that on receipt of representation the
S same may beconsidered as per the rules within
et '
e, (3

a period of another 90 days from the date of
receipt of such representation from applicant,

Accordingly,this 0.A, in which the Applicant
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has prayed for comting the 100 per cent
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of casual service is re jected]
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